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(b ) ii so, what are the criteria upon 
which these grants were made; and

(c ) the nature and fonn of activity 
which qualify institutions and or
ganisations for this kind of assist
ance?

m e  Minister o f Health (Dr. Sushila 
N ayar): (a ) Yes.

(b ) and (c ). A  copy of the rules 
relating to the sanctioning of eiants 
from the Health Minister’s Discre
tionary Grants is laid on the Table 
of the House. [See Appendix III, 
annexure No, 114]

Medical Education in lnd i»

ST78. Shrimati Renuka Barkalaki;
W ill the Minister of Health be pleased 
to state:

(a ) the main recommendnlicns rit the 
H aira Committee as to reducing the 
high cost of Medical Educnlion in the 
cotmtry;

(b ) how many and which arc the 
Stales which have implcmcnt'.'d lh™e 
recommendations; and

(c ) the percentage of the reduction 
of expenditure resulting therefrom?

The Minister of Health (Dr, Sushila 
Nayar); <a) The main recommend
ations o f the expert committee ap
pointed under the Chairmanship of 
Col, B. N. Hajra are given in the 
statement laid on the Table of tln̂  
House. [See Appendix III, anneKure 
No, 115],

(b ) and (c ). The recommendations 
of the expert committee, which wero 
forwarded to all the State Govern
ments and the Delhi Administration 
for guidance and iiecessary action, 
w ill be duly considered 'jy  them and 
economies effected wherever found 
feasible, I As medical education is a 
State subject, it is for the State Gov
ernments to implement the recom
mendations of the <ixpert committee 
while considerine the establishment/ 
expansion o f medical colleges during 
the Third F live Year Plan period.

Medical Bills F. &. T, Employees

3119. Sfarinuitl Benulia BarkatalU:
W ill the Minister o£ Transport and 
CommunicatloDs be pleased to state:

(a ) whether it is a fact that sub
ordinate staff o f Post Offices are not 
permitted to submit medical bills for 
reimbursement as per prescriptions of 
M.B.B.S. doctors;

(b ) whether it is also a fact that 
such bills submitted by tlie staif of 
Gauhati (Assamj Post Othce have 
not been passed for payment; and

(c ) whether there is any Govern
ment circular enjoining upon the 
lower staff to produce prescriptions 
from doctors below the M.B.B.S. 
standard?

The Deputy Minis:(er In tiie Minisiry 
o ( Transport and Coir.munieaiions 
(Shri B iugavatl): (a ) If the retrrcnca 
is to private medical practitioner?, the 
answer is in the affirmaiive, Mcdical 
bills of (Government servants are only- 
reimbursed i f  they undergo treatmsnt 
from ttig authorised medical attendant 
who may or may not be an M.B.B.S.

(b ) A  complaint has been received 
from the staff at Gauhati -which is be
ing investigated.

(c ) No.
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